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IN

Yadram Singh ...Applicant
Versus

District Magistrate, Hamirpur & Ors ...._Respondent(s)

AFFIDAVIT OF DISTRICT MAGISTRATE HAMIRPUR IN

! COMPLIANCE OF ORDER DATED 14.10.2024 PASSED BY
THIS HON'BLE TRIBUNAL

The Respondent No.1 Herein states as under

MOST RESPECTFULLY SHOWETH:

I, Ghanshyam Meena, aged about 35 vyears, presently
posted as District Magistrate District Hamirpur, Uttar Pradesh, the

deponent, do hereby solemnly state and affirm as under: -

r‘T AEJ\

\".I

Thatvth‘k peponent is well conversant with the facts and the

1. That the Deponent has read and understood the contents
of the present affidavit. The averments made in the
(}yf Original Application which are not specifically admitted
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hereunder must be considered to have been denied by the

Deponent
2. That the deponent is posted as District Magistrate

Hamirpur since 14.09.2024

3. That this Hon'ble Tribunal in vide order dated 14.10.2024
was pleased to pass the following order:-

i T weeees25 Having regard to the issue that has
been raised in the OA, the material that has been
pointed out and the earlier orders of the Tribunal,
we direct the respondent to ensure that no sand
mining in pursuance to the impugned E-Tender
notice takes place in . violation of th.e
environmental norms and violation of the law
settled by the Courts. 26. List on 30.01.2025.” A
copy of order dated 14.10.2024 passed by this Hon’ble
Tribunal is annexed herewith and marked as Annexure
R-1

4.That the present affidavit is being filed in respectful

the said DSR, an amendment was made in the DSR on
26.02.20219 which also expired on 25.02.2024 and
subsequently, no DSR for District Hamirpur has been
prepared till now. It has been further alleged that an E-

tender notice has been issued for sand mining, though no
District Survey report exists for District Hamirpur.
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6. That the District Survey report for District Hamirpur dated
23.11.2017 was prepared in terms of the MoOEF
Notification dated 15.01.2016 and 20.01.2016, and the
Sustainable Sand Mining Guidellnes. In the said DSR 183
new vacant sand mining areas were approved.

7. That 183 sand mining areas, an amendment was made
and thereafter appraisal was done. That 15 Vacant sand
areas which were advertised In E-tender dated
14.06.2024 were taken from the amended DSR dated
25.02.2019. A copy of amendment DSR dated 25.02.2019
is annexed herewith and marked as Annexure R-2.

8. That the Deponent vide office order dated 21.04.2024
constituted a Sub- Divisional Committee to prepare and
finalize the DSR in District Hamirpur. The Draft DSR,2024
which was duly prepared by the committee was forwarded
on 10.06.2024 to Member Secretary State Environmental
Appraisal Committee, UP and Copy to Director, Geology
and Mining Department State of UP, for the appralsal of
the Draft DSR,2024 and necessary forward action

requ:red in the same.

Y

”,Y,_.-y.:@iz;*\
/ S ‘9‘-."4;41a \ the Draft DSR,2024 was appraised and
/

s
2

c

i ff’:’a recqﬁ\mended for approval by Director, Geology and
o ,'Ml?ung} vide letter No0.1399/DSR dated 12.09.2024 to

L‘)'Zb
u’l“ Me' Secretary State Environmental Appraisal

4‘- Nmittee, UP.

Epmertt 7
\‘f“l That the Hon’ble Supreme Court vide its judgment
dated 10.11.2021 in Pawan Kumar, modifled the

procedure for preparation of DSR and directed the same
be prepared by a Sub-Divisional Committee.

(yf 11. That pursuant to letter no.482/86-2023 dated
14.02.2023 11 new mining sand areas were added in the
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existing DSR of District Hamirpur and further decislon was
taken to get it prepared by the Sub Divisional Committee
which was constituted on dated 21.04.2024 in respectful
compliance of the directions laid down by the Hon'ble
Supreme Court, and this Hon'ble Tribunal and adhering to
the Sustainable Sand Mining Guidelines, 2016 and the
Enforcement and Monitcring Guidelines for Sand Mining
2020. A copy of letter dated 14.02.2023 is annexed
herewith and marked as Annexure R-3

12. That In pursuant recommendation by the Sub
Divisional Committee, the deponent vide his letter no.
319/Khanij MMC-30/(Vividh)/(2024-2025) dated
10.06.2024 forwarded the same to Member Secretary
State Environmental Appraisal Committee, UP for
necessary approval to the new Draft District Survey
Repbrt,2024 wherein new 09 and Existing 110 areas were
added. A copy of letter dated 10.06.2024 is annexed

herewith and marked as Annexure R-4.

13. That In pursuant with the recommendation by Director,
Geology and Mining vide letter No.1399/DSR dated
12.09.2024 to Member Secretary State Environmental

_ngralsal Committee, UP. has considered the Draft
?C'MOZ’DS;R 024 of District Hamirpur In the 849% meeting on

‘,‘;?‘" st “:‘q%t%d 5.10.2024 and forwarded it to SEIAA for approval.
i)
S IRPEY.
f-?."—';'.fi.'_;,_;.z.os.zm
“'*‘KE}Z’ 4 the S!§IAA UP vide letter no. 733/Parya/

) L N

"Q;;thfgﬁqgmanya/ZOB -dated '08.11.2024 approved the new

D District survey Report 2024 of District Hamirpur. A copy of
letter dated 08.11.2024 is annexed herewith and marked

<

as Annexure R-5.
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j 15. That the MOEF in supplement and addition to the
/- Sustainable Sand Mining Guidelines, 2016 issued the
Enforcement and Monitoring Guidelines for Sand Mining
2020, which also stipulated for preparation of DSR and
replenishment study. It Is submitted that subsequent to
the quashing of the DEAC/DEIAA by this Hon’ble Tribunal
in Satender Pandey, the MoEF despite the directions
issued In Vikrant Tongad to modify the procedure under
15.01.2016 notification, has till date not issued any
clarification or Office Memorandum or revised instructions
in respect of the procedure which is required to be
followed for preparation of DSR throughout the Country.

16. That the deponent, in respectful compliance of the
directions laid down by the Hon'ble Supreme Court, and
this Hon'ble Tribunal constituted a Sub-Divisional
Committee on 21.04.2024 for carrying out replenishment
study of minor minerals available in District Hamirpur for
pre- and post- monsoon through NABET/QCI accredited

agencies Annexure R-6.

_That the fifteen areas which were advertised in

6‘
o"é‘f?nf@fid' mining areas in District Hamirpur in accordance with
the updated DSR valid for period of five years
(23.11.2017 till 22.11.2022) which was duly prepared by
the Sub-Divisional Committee on 21.04.2024 It is further
/ submitted that as per lald procedure in S.0.P by SEIAA
said Draft DSR,2024 was uploaded on District NIC portal

(}‘/ of the District Hamirpur on 09.05.2024 in order to invite
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suggestions and objections for the same before

/ finalisation.

19. That it is most respectfully submitted that the mining
operations in respect to the fifteen sites have not been
commenced till now.

20. That the issuances of LOI to the intending lease holders
are the primary stage for awarding mining leases. The
lease holders are not permitted to commence any mining
operations until an approved mining plan, environment
clearance is submitted by him.

21. That on the account of Interim Order dated 14.10.2024
passed by this Hon’ble Tribunal further paper work has
come to standstill in District Hamirpur. Furthermore even
various other procedural modalities cannot be completed.
It is respectfully submitted that the Hon’ble Supreme
Court while dealing with the IA No. 59157 filed in the
Pawan Kumar's case vide its order dated 28.03.2023 has
categorically observed that it will be more appropriate if
the State is permitted to carry out the mining activities
and earn revenue for the State rather than illegal mining
being permitted, whereby causing loss to the public

__._exchequer. A copy of the order dated 28.03.2023 passed

@g"g,’f;,‘““m;‘ No. 59157 of 2023 is annexed herewith as
6“?; Dif"""r r:" >\ re A"7.
OLnATeERrR

HAaw U (UP)
Fea. e BIZ1069

the District Survey Report of District Hamirpur |

was made in the existing DSR on 15.02.2023 pursuant to
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the letter of approvall received from the Directorate of

Geology and Mining.

23. That the SEIAA in its 849" meeting which was held on
dated 25.10.2024, agreed with the recommendation of
SEAC to approve the DSR of District Hamirpur. A copy of
minutes of 849t meeting of SEIAA dated 25.10.2024
granting. approval to DSR is annexed. herewith as

Annexure R-8.

24. That the District Administration Hamirpur has ensured
that all necessary environment compliances are

completed before actual commencement of mining

operations.

25. That the deponent respectfully submits before this
Hon’ble Tribunal that he is duty bound to comply with all
the directions passed by this Hon’ble Tribdnal and also the

ines issued by the MoEF with respect to sand mining

is allowed to continue and not vacated/modify,. the

deponent would suffer irreparable loss and injury.
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27.  That in the interest of justice the instant affidavit may

be taken on record by this Hon’ble Tribunal.

(2

EPONENT

Verification

I, the deponent above named do hereby verify and state that

the contents of the foregoing paragraphs of the above
application are true to the best of my knowledge and belief,
and part of it is false and nothing material has been concealed
there from..

On this ¥7day of =~ , 2025.

DEPONENT

1 e,u-:f_’.‘é ,r‘u.ad e =

tr~7‘4 -o’
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QRE THE NATIOA'A?GREEN TRIBUNAL

IN THE MATTER OF:

A .
Yadram Singh ....Applicant
Versus
District Magistrate, Hamirpur & Ors ....Respondent(s)
- AFFIDAVIT

I, Grast Stgsm MEemS/ORAmA kAnd"E5GEl about 3s=
years presently posted as District Magistrate Hamirpur, Uttar
Pradesh, do hereby solemnly affirm and declare as under-

1.That I am fully acquainted with the facts and
circumstances and records of the case and thus
_=sazhaany, COmpetent to swear the present affidavit.
/95:’;'!{‘;“ \
£ 20 cRBNCa, That the contents of the accompanying reply have been
& J,,«- e Fr(::}p\éred under my instructions and have -been
e ugdér tood by me and I declare the same to be true and

\\. TS ce%r ct to my knowledge of facts and law.

N4

Verification

It is verified at tamid puA_on334; that the contents of the
present application are true and correct and nothing has
been concialed therefrom

_ecution Of This-—= AR

s Mttna*
And Signed Yefora 1 ;&C l*a'%“gi

DEPONENT

e Of 2
Identificd & s inlly
- AtHamirpuz Datodrmess Ms/",;.(/
__.——’/”J 1
Pta;.a«ng‘* a‘tum Omar
Netary

B : Distt. HQ. Hombr—=
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(’ G Annexvie - |
¢

N\
<% . : e
o BYSPELDPOSTA.D/EMAIL
' ‘}-
’l NEFORETI IENATIONALGREENT RIBUNALNEWDELHI )

‘ OviginalApplicationNo. 121512024 .

1 adeam Singh Vs Distelel Magistrute, Hamirpur & Ors.

1 T : St i e e citvmmmenn dmmaee SO —
f 4) Ministry of Environment, Forest and Climnte Change

! Through its Sceretary
‘ Address: Indira Paryavaran Bhawan
! Jorhagh Road, New Delhi - 110003
/ Email: seey-moef@nic.in (RespondentNo.4]

NOTICE

Whereas the above titled Application was listed before the Hon'ble Tribunal on 14.10.2024
{copy of order & petition is enclosed), when the Tribunal inter-alia passed the following order
(reproduced Televant exiracts only):-
“33. My, Privanka Swani, Advocafe accepls notice on behalf of «
» (.‘:.n.] ] il respondents nos. 1,2, 3and § and Mr. Ankit Verma, Advocute accepls
ROV '," L=~ aatice on behalf of respundent no. 6 und they seek four weeks time to file

S q the reply.
S a3 TN . B -
} ""i" - A -‘7&' 24. Let notice be issued to respondent no.d for fiting the
et responsesreply by way of affidavit at leust one week before the next date
9 oy ply by wa)
~N o_/f Jearing through e-filing. The applicant is dirccted to serve respondent
AL A £ and fite an affidavit of service af least one week before the nexs date
Eit of hearing. Jf uny respondent directly files the reply without routing il

through his wdvocate then the suid respondent will remain virtweally
present tu assist the Tribunal,

25, Huving regard fa the icsue that has been raised in the 04, the
material that has been pointed ot and the carlier orders of the Tribunal,
we direct the respondent 1o ensure thatno sand mining in pursuance to
the impugiied E-Tender notice tukes place in violation of the

T the impugned L=1enCe! ice tu :
’/\\;ﬁ environmental norms and violation of the fuw settled by the Courts.
e 26. List on 30.01.2025."
ST peara i e A Rdekh A
. 2. Now, take further notice that the above marter will be listed for further consideration before

ﬁﬂ"’ 1he Honble Tribunal on 30.01.2025, a1 Faridkoi House, Copernicus Marg, New Defhi-110001
througl: physic] hearing (with hybrid option), when you may appcus before the Hon'ble Tribunal
o cither in persor. or by a pleader duly instructed, and file reply/response, as per directions of the -
4 Hon'ble Tribunal vide Order dated 14.10.2024, ‘
‘X)l;;\'\\"' L3 l‘ ake further notice that in TeTault of your appearance on the date above mentioned, tae said
-\T,\’l’ \application will be heard and determined in yowr absence.
h ol 4. Given under my hand and the seal of this Jon'ble Tribunal, on this 19" November, 2024,

Note: (#or Orders, Cause Lisis & other information, pleasc visit_op website
wwnw greentribunal. gov.in) . ;
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Item No.03 C'ourt o - N

SEN TRIBUNAL
BEFORE THE NATIONAL GREEN
PRINCIPAL BENCH, NEW DELHI

Original Application No, 1215/2024

Yadram Singh Applicant

Versus

District Magistrate, Hamirpur & Ors. Respondent(s)

Date of hearing: 14.10.2024

e aa s v e —

CORAM: HON'BLE MR, JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON

HON’BLE MR, JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Akashdecp Kakkar & Mr. Aaditya Thoral, Advs. for Applicant

Respondent:  Ms. Priyanka Swami, Adv. for R - | to 3 & 5
Mr. Ankit Verma, Adv. for R - 6

ORDER

1. In this original application, the applicant has challenged the E-

Tender notice dated 14.06.2024 for various sites of river bed sand mining
of Balu/Morrum by granting mining lease /license for a period Sf six

months in District Hamirpur, Uttar Pradesh,

2, Grievance of the applicant is that an E-Tender notice has been

issued for sand mining, though, no District Survey Report (DSR) exists

for District Hamirpur.

3. The stand of the applicant is that for District Hamirpur, DSR was

prepared in 2017 which expired in 2022 and during the validity of the

an-amendmenl-was—made~i~n-_tl1e-DSR~on—26:0-2.—209.—19~whieh~— ok
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also expired on 25.02.2024 and subsequently, no DSR for District

Hamirpur has been prepared til) now.

V.o . w40 4 G .

" a. In su |;i.)o'r|: ol ihe above plea, Counsel for the applicant during the

course of the argument has relied upon the order of the Tribunal dated
02.09.2024 in OA No. number 188/2023 in thc matter of Gaurav Kumar

versus the State of Uttar Praclesh wherein the Tribunal had talken the

following view:

“13. It is not in dispute that the DSR s mandatorily required for the
purpose of sand mining in a District. MoEF&CC has issued
“Enforcement and Monitoring Guidelines. for Sand Mining,
which in clear terms provides that:

2020”

“ Considering the imporiance of district survey report, the Ministry of
Environment Forest and climate change, after consultation with
experts dealing with mindng-related matters, formulated the following
guidelines for the preparation of comprehensive District Survey
Report for sand mining.

@) District Survey Report for sand mining shall be prepared
before the auction/e-auction/grant of the mining
lease/Letter of Intent (Lol) by Mining department or
department dealing the mining activity in respective
states.”

14.  MoEF&CC exercising the powers conferred by Section 3 (2) (v)
(i) of the Environment (Protection) Act, 1986 had issued the
Notification. dated 15.01.20]16 amending earlier Notification dated
14.09.2006 providing for the procedure for the preparation of the
PSR and making it cleur that — “The District Survey Report shall
form the basis for application for environmental clearance,
preparation of reports and appraisal of projects. The report
shall be updated once every five years.” '

15. Hon’ble Supreme Court while considering the issue of
preparation of DSR for District Banka in Civil Appeal No. 3661-
3662/2020 in the matter of State of Bihar & Ors. vs, Pawan Kumar
and Ors. by order dated 10.11.2021 had taken note of the Sand
Mining Guidelines, 2020 and held as under:-

=110, It-could-thus—be-seen—that-in—accordance with—the
2020 guldelines, the DSR is required to be prepared
before the auction/e-auction/grant of mining lease by
Mining Department or Department dealing with mining

2
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activity in the respective States, Il is fu.rth.er provided that
the potential site for mining having its impact on Lh'e Jorest, ..
protected area, habilation and bridges should be avolided. For
this, « sub-divisional commitiee is required to be formed
wihich, after the site visit, is required to decide regarding the
suitability of the sites for mining, The sub-divisional committee
is further required to record its reasons for selecting the mining
lease in the patta land. Various details are required lo be
given in the annexures appended to the said policy.”

16, In the matter of Pawan Kumar (Supra), the Hon'ble Supreme
Court had directed preparation of the fresh DSR in all the District
of Bihar for the purpose of mining and had also directed appraisal
of SEAC and SEIAA while preparing the DSR by holding as under:-

“(ii) Needless to state that while preparing DSRs and the appraisal
thereof by SEAC and SEJAA, it should be ensured that a strict
adherence to the procedure and parameters laid down in the policy
of January 2020 should be followed,” '

17.  Hence, in view of the Sand Mining Guidelines, 2020 and the
judgment of the Hon’ble Supreme Court in the matter of Pawan
Kumar (Supra). it is clear that before finalizing the DSR, appraisal
of SEAC and SIEIAA is necessary and the procedure and parameters
presciibed in the policy of 2020 is required to be strictly adhered to
and that the DSR in accordance with Sand Mining Guidelines,
2020 is necessary before auctioning/e-auctioning/granting mining
lease by the Mining Department.

18.  The Tribunal had also considered this issue in the matter of
Dinesh Kurmnar vs. Mining Officer, Seoni & Ors. in O.A. No. 41/2022
(CZ) decided on 13.09.2022 wherein the Tribunal after taking note
of the Sand Mining Guidelines, 2020 had held as under:-

“20. State of Machya Pradesh in its rules named Madhya Pradesh
Sand (Mining, Transportation, Storage and Trading) Rules, 2019 has
provided the procedure for procurement of mining leases in State
with the statulory permissions in accordance with the environmental
rules as conlained in Chapter-6 Section 12 which has been quoted
above. In addition to above, the MoEF & CC, in supplement and
addition to the Sustainable Sand Mining Management Guidelines,
2016 issued the Sustainable Sand Mining Management Guidelines,.
2020 giving importance to the DSR and monitoring mechanism. The
guidelines issuecd in 2020 in point no.4.1.1 (A) requires that DSR for
sand mining shall be prepared before the auction/e-auction/ grant of
the mining lease/ Letter of Intent (LOI) by Mining Department or
department dealing in the mining activity in the respective state. The
DSR is to be prepared in such a way that it not only identified the
mineral bearing area but also define the mining and no mining zones

_considering_various environmental and social factors. The State

Government shall issue Letter of Intent as per procedure laid down
in there Mine and Mineral Concession Rules with due consideration
of final DSR and that all districts have been required to prepare a
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comprehensive mining plan as per the provisions of D‘z'strict Survey
Report anc these report shall be put on the website. of .dlstrtct
administration. No mining shall be allowed in the area which had

not been identifiec in the comprehensive mining plan of the district.”

. e e ‘.. e

19. Hence, we find that in view of Sancd Mining Guidelines of 2020
and the judgment of the Hon’ble Supreme Court in the case of Pawan
Kumar (Supra) the auction of the sand mines cannot be done in the

absence of the valid DSR, therefore, an auction notice issued without .

there being a valid DSR is bad in law and cannot be sustained. ”

20. Counsel for the applicémt has also submitted that though E-Tender

was issued on 14.06.2024 the same has not been finalised till now.

21. OA raises substantial issues relating to compliance of

environmental norms.

22. lIssue notice to the respondents.

o
w

respondents nos. 1, 2, 3 and 5 and Mr. Ankit Verma, Advocate accepts

notice on behalf of respondent no. 6_and they seek four weeks time to file
the reply.
7

24. let notice be issucd to respondent no.4 for filing the
response/reply by way of affidavit at least one week before the next date
of hearing through e-filing. The applicant is directed to serve resp;)ndent
no. 4 and file an affidavit of service at least one week before the next date
of hearing. If any respondent directly files the reply without routing it
through his advocate then the said respondent will remain virtually

present to assist the Tribunal.

.

25. Having regard to the issue that has been raised in the OA, the

Ms. Priyanka Swami, Advocate accepts notice on behalf of -.

material that has been pointed out and the earlier orders of the Tribunal,

we direct the respondent to ensure that no sand mining in pursuance to
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the impugned E-Tender notice takes place in violation of the
8 . ‘ e e el LS

<
p

environmental norms and violation of the law settleg.l by the Courts.

26.  Liston 30.01,2025.

Prakash Sh'rivas tava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

October 14, 2024

Original Application No. 1215/2024'
JG.. :
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1. The Disinct Survey Report (DSR) shall be updated gnce in live years as m‘"_“‘-’fmd in
MoEFECC, Govt. of Indla Notification No. S.0. 141(€), dated 15/01/2016, asiper [aid' down
procedure, under intimalion 10 SEIAA.

3. 11 was informed 1hat there are 119 mining le3se areas are proposed in'the final DSK.

3. ff any new lease is identified, Sub-Divisional Committes will folfow: the entire procedure
every time on the basis of existing OSR. .

3/ atter spproval of DSR from SELAA, the Blstrict Administration shall upload the DSR m
public domain along with Lease Wise Digital Maps showing the status of depasits and
pillar wise coordinates of existing and proposed areas.

' 5. The District Administration shall utilize the District Mineral Foundation Funds as per
notification no. 866/86-2017-132/2016 dated 15/05/2017 issued by Department of
Geology and Mining, Government of U.P. or any modification in it by compatent
authornty.

6. DHAF fund shoutd alco be ulilized for the environmental protection, develapment and
maintenance of haulage road. '

7. The Jease shall periodically conduct audlits of operative mine leasas. ‘
measures as per the directions of District Administration In case :? sa;\:‘:(:::i:;:‘?g;
2nd, 8 yearly report on this shall be sent.to SEIAA as-compliance;

8. Beplenishment study on the basls of which the mineral availatllity i assessed should:b
pplozded on websites of District and Mining Department-Uttar Bﬂdést\“lt\d\suhnﬁtn dt:t
SE1AA along with methodelogy adopted for study and d " :
Sidvpsials. v'and datalls ke gao-coordinates ete. of

4. The Distnict shall prepare @ schedule for coanducting reptenlshmant
study should be done by a reputed Central or State Gowt,

uploaded on the webslites ol distrlct, Geology and Min| ‘
SEI&A on its webshe. Quaniity mined and luc&l:r?:doig:lrl‘ “t‘:im;::‘l:ui‘ubbl:m;d .
NG Qn

replenishment study, District adminisiration ag well
3 .
nofms and procedure to ensure no lllegal mining Iake:;\?cn:“ APItiea williakew K
10. Mining Departrnent shalk be responsila for demarcating - r :
alter the montoon, & the leases where-evar needed

study annuaty. This
Tnstitute and should be
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o ‘name of the yillages,

k done M, ] dumqt wgb-sue and

14. Detalls of social and environmentnl preservation wor
uploaded 9

health care facliity, School ete. undar DMF should b

submitted to SEIAA. . _ p—
. 127Geo-coondinates of each lanse should bie mentionnd ' the OSR pnd sy

onling, ‘ to ‘SEIAA within a
1 13, Clusters should br clearly marked on dlstrict mop an submitted: £

months,
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ITEM NO.45 COURT NO.8 SECTION XVII

SUPREME COURT OF INDIA
RECORD OF PROCEEDINGS

Civil Appeal No(s)., 3661-3662/2020

THE STATE OF BIMAR & ORS. Appellant(s) o !

VERSUS
PAWAN KUMAR & ORS., Respondent(s)

(IA No. 143010/2022 - INTERVENTION APPLICATION

I: No. 1?3002/2022 - MODIFICATION OF COURT ORDEﬁ AND IA NOS. 59157
OF 2023

Date : 28-03-2023 These matters were called on for hearing tpday.

CORAM ;
HON'BLE MR, JUSTICE B.R, GAVAI
HON'BLE MR. JUSTICE VIKRAM NATH

For Appellant(s)
Hr: A.N,S. Nadkarnil, Sr. Adv.
Mr. Rishi K. Awasthi, Adv.

Mr. Azmat Hayat Amanullah, AOR
Mr. Piyush Vatsa, Adv.

For Respondent(s)
Mr. Pinaki Misra, Sr. Adv.
Mr. Gopal Sankaranarayanan, Sr. Adv.
Mr. Kripa Shanka Prasad, Adv,
Mr. Pankaj Bhagat, AOR
Mr. Rajiv Shankar Dvivedi, AOR

onnayor Mr. Vanshdeep Dalmia, AOR

= ‘Mr. Anis Jain, Adv.
<L .

Ms. Alshwarya Bhati, A.S.G.
Mr. Gurmeet Singh Makker, AOR
Ms, Archana Pathak Dave, Adv.



Ms. Suhashini Sen, Adv.
Ms. Ruchi Kohli, Adv.

M. Arvind Kumar, Adv.
Mr. Aditya Singh, AOR

Mr, Santosh Mishra, AOR
Mr, Ansar Ahmad Chaudhary, AOR

‘Ms. Rita Jha, AOR

Ms. Nishtha Kumar, AOR,

Mr. Ankit Kumar Lal, AOR

Mr: Anand Varma, AOR

Mr. Dharmendra Kumar Sinha, AOR
.

Mr. Rohit Kumar Singh, AOR

Ms. Sardhapurana Mukherjee, Adv. ..

Mr. Shubham V. Gawande, Adv,

Mr. Rohit Khurana, Adv.

Ms. Shweta Priyadarshini, Adv.

Ms. Jahanvi Worah, Adv.

Ms. Chandani Arora, Adv.

Mr. Pankaj Bhagat, AOR
Ms. Savita Singh, AOR
Mr, Rajat Mittal, AOR
Mr, Siddhant Buxy, AOR
Mr. Aakash Sirohi, AOR

Ms. Fauzia Shakil, Adv.
Mr. Ujjwal Singh, Adv,
Mr. Madhan Raj, Adv,

UPON hearing the counsel the Court made the following
ORDER

IA Nos. 59157 of 2023

1.

(a)

(b)

The present application is filed with following prayers:

Consider and allow the Applicant State to carry out
sand mining by BSMCL through contractors, ‘as an'
interim measure till 30.06.2023; and/ar

Direct SEIAA to grant the Environmental Clearances

already uploaded on the portal prior to the expiry of
the aforesaid date i,e, 30.06,2023;



.
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2. In so far ns Prayer clause (a) is concerned, the application

is vehement 1y opposed by Mr. Pinaki Misra, Mr. Gopal
Sankaranarayanan, learned senior counsel and Mr. Vanshdeep Dalmia,
Ms. Fauzia Shakil, :learned counsel, appearing for the different
parties, '

3. It is submitted that ﬁn the one hand, the State is not
finalizing theVDSRs and on the other hand in the garb of seeking
extension, the mining actlvifies, contrary to law, are permitted.
a .The Court while granting the ‘permission ‘had taken into
consideration, the conflict‘ between legal mining and illegal
mining. The need of -sand for construction and development
activities had also taken into consideration,

5. The extension for mining activities is sought on the ground
that the SEIAA has not yet granted environmental clearances.

6. Since the envi;ohmental clearances have not been granted by
the SEIAA, the State cannot be prevented from carrying out the
mining activities.

7. We find that it will be more appropriate that the State is
permitted to carry out the mining activities and earn revenue for

the State rather than illegal’ mining being. permitted, whefeby
causing loss to the public exchequer also,

B. However, we are inclined to grant the extension by way of last
chance. The application is allowed in terms of the prayer clause
(a) and (h),

8. However, we clarify that in no circumstances, the SEIAA would

be granted furthef extension for: considering the grant of
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environmental clearances, cenre
. to commun
9. We request the learned-counsgl for the SEIAA

this order to the Chairman of the SEIAA.

ed, we will be
10.  In case, the direction, as issued, is not followed,

constraint to take serious view of the matter.

: 4 OR)
(ANJU KAPO
(DEEPAK SINGH) ‘ COURT MASTER (NSH)
COURT MASTER (SH) : | ;
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Minutes of .hu gag" Mectlng of the State Level Environment Impact Assessment
* Authority, UP {SEIAA) held on 25-10-2024

Ve et a0 Badt Sate Lol Tevianemept Tt Aces el St
LA A Tend e e e 2 10 20024 e

Ghrectorate of Fovieaniment The falts e,
Lot n the o eling, ‘
1 smt. Mamia Sanjeev Dubey
2. Shri Paras Nath
3. Shr Ajay Kumar Sharma

Chairman, SEIAA, U.P
Member, SEIAA, U.P
Meomber Secretary, SEIAA, U.P

Acerda-A- Joint Meeting of SEAC 1& 2 held on 09.10.2024 for DSR.

1. District Survey Report of Shravasti.

SUAA aeroethwath the recommendation of SEAC L0 approve Lhe District Survey Reput
snn = Desteer Shravast along with following cunr‘munc

Soatementment stody on the basis of whoch the evearnt avis HE c‘n':l W aesesapd afoche

srmaded on wobatos ot et andg Mg l.u:-g;mr,u-\.-v?. et Pealiedn e
c ot 3T aong with methadelogy adng o (o stady arch teteds Bk

caoei b stody points
wr chall prepare a schadule for conductiag repienishment study anr. RS
L tey ctiould Be done by a repuled Contral o State Govt, institate and shoukd Lo
Starder an the webates of district, Geology and Mining l“wpa.lmun- Hrm- Fran:

s L atied 1o 3LIAA anats websie, Quantity mined and suctang o shait he <

s e e mienishment study. Distriet administriation as well as i
A8 TP CRRTX

LSRR LB o4

=t

nne Doepooing
oot snd pracedores Lo eosure ndg ilegsl mimmng, \:lke\ rate.
Lreans epariment shall be cesponsible for demarcating the

eases where-eve!
frzeesee s A0 the monsoon,

see il o sanial and environmental preservation wark dene lka racie of the village:.
s b e faciliny, School ele under DME shauld be upbeadea an qintec D wabsite and
slatnenee Lo SLEIAS
Shpamean! oo a4ttt with targe forest cover st all valés A cof alinng as g
e st and Vg e acts s he adberedd to and sty conplied with

2. Dastnict Survey Report of Bahraich,

LA apreed wothothe recommendation ol SEAC trapprove the thstrct Survey Kepat
JONR ot Detee U Baluaeh along with lotlowang condilians -

C keplomrenert study o the Basie ol which the nureral avallability 15 assessed s"n.r-':
Voo Lptos ded on websites of District atl Mining Depattiment Uttar Pragish:
aupintted 1o SEIAA along wath methodology adopted for study and details hku HEDE
courdinates ele, of study points.

Hape 1o ?




1 thnutes of the 8497 Mewting of !25%\2 UP aeld on 26.10.2024

paten U oohal piopors o schiecnie 190 conduciing ro")ler.u.!‘.n'u.'_-r»'. Aoty anral
dy annually

A [r:
This study should be gone by o reputed Centralor Slale Govt, mstitute gad shoud bue

uploaded on the websites ot dittrict, Gealogy and thining Department and submitic:l
/ Lo SEIAA on its website. Quantity mined and auctioned shall be strictly based on
replemshment siudy. Ihstrict adnumetration as well as Mining Departrment will folleows
i rares wed peanedure 1o ensore no allegal minig takes place
S IR T PO ER T cent shali be responsible for demarcating the leasas where ceas
peeediend it the monsoon. °
4 Detals ol social and enviranmental preservation work done like name of the villogi:,
Lealth care facility, School ete. under DME shoutd b uploaded on distnct website ard
subymitied to SEIAAL ! ’
o Bahrach distrnt has large forest cover so all rades and regaintions aw pes appheabls

berest g AWakdhtean s shall be afhored to and st iy complicd et

3 Distnet Survey Report of Barabanki. :

SEEAN dgeced with the recommenastion of SEAC to approve the Distnst sariey Aepori
(D5R1ef Ditnict- Barabanki along with {ollowing condiiuns.-

I Repiemistiment study on the basm of which the mincral availability is assessc

cplondod o websites of District ardl Mining Deparimens Uttai Pradest and

£

ettt Lo SELAA along walh methedology adopted Tor study and aetads ke gaot

d should

oo dinates ite. of siudy; points, .
{r. Duszrct shall prepare a schedule for conduciing replenishment study annualh.
Tins stucy should be done by a reputed Central or State Govt. instituie and shoutd be
uoledced on the websites of district, Geology and Miming Department and submitte:d
1o STIAA on its website. Quantity mined and auctioned shaill be strctly based on
renicminement siudy. Distics admumsteation azaclh o Mimng [reparament witl betive
S o e nracedurn 1o ensare ae ilegal ey Teies place

Lrrorer Dnopartment shall e pespansilzhe for dernoating Ly leaint s e wnes -
S LI M L B A STE S TR A ]

Letals of sotat and environmental preservation work gone ke pame of the village:.
nealth care facihty, School etc. under DMF should be upicaded on cistrict website anz
subunitted to SLIAA,

3 Distect Survey Report of Sant Kabit Nagar. b
SRS s ond with the recommendanan of StAC o ;nprnwé the Distaict suiviy Repodan
ar L0 Detnct- Sant Balar Magare along with following conditions: -
peplenicnment study on the basis of which the mineral availability is assessed showld
be uplonded on websites of District and Mining Oepartment Uttar Pradesh and
subminte d 12 SCIAA along with methodology adopted lor stedy and derails fike goo

.

cooraniatey ete b sty ponisy

’

Hie Ut hall prepare o schedule for conducting replerishment stacy Gnntaily
T ity should e dane by areputed Contral o State Gosyt anstitnte and should
Seloados an the seeteates of thesnst, Gealopy and Kueg Department and sebtoaite s
L wEtAA G0 s wensite Quantty maned and auchioned shatl he sirctly basee on
roplenishiment study. District administration as well as Minig Department vall foltew
2N nornss snd procedure ta ensure no illepal mininge tikes placs

2 Rhng deporteaent shall be responsible (or deaiatcatng the leases whore e
needed attes the morsoon '

foge2oi?
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Minutes of the 819" M,c:et.ma._oua 51_3. UP held an 25,10,2024

petaits ol sacial and environmental preservation work done like name of the villagee,

el care facility, School ete. under DMF should be uploaded an district website sl

symmitted 1o SCIAA

5. District Survey Report of Prayagraj.

GUIAA actedd sl comrents ol SEAC

Agenda-B- Joint Mueeting of SEAC 18 2 held on 10.10.2024 for DSR.

1.

e aand

District Survey Report of Deoria.
V STIAA gt eod with the recommendation of SEAC to approve Lhe District Survey Report
DSR) of Ditrer Deoria along with lollowing conditions -
© Replenetiment stuav on tha basts of whidh thi el avallability is assessed shwsulid

e wolaaded o0 websites ol District and Mining Department Utlar Pradest and

cabmtted to SEIAA along with methadology adapted for study and details ke guo:

zoordinates otc. of study points.

1he Oistrict shall prepare a schedule for conducting replenishment study annudlly.

Thas stucie should be done by a reputed Central or State Gove. institule and should be
Flaad i on the wabsites of district, Geology and Ehning Doparmint Ao} subrrate o

cm S o pte weobsite. Quantty rned and sucboned thatt ke

o eent Atuey, District administration as welt a8 Mining Dot

<1 cne, =ne procedure Lo ensure no illegadl mining takes ploce,

noeged 2iter 1he monsoon.

Uisfrict Survey Report of Shahjahanpur.

2N

seactly nasedt o
cyent wall follow

wamns Oepanment shall ke respensible for demarcating tha teases where-ever

Jidosore Faciiity, Sehnol ele. under DIF should be upluaded on distect wibss

STiAR apr==d with the recommendation of SEAC te approve Lhe District Survey Repo:t

055 of Distnici- Shahjahanpur along with following conditions:-

et mient study on the basis of which the mieeral avalkatelity s assessed shavio
covpinated onowesbsites of District and Mining Department Uttar Pradoch a0

1 Loty Shall prepare o schedul? for conducning roplentshmens

Py oo

utee e SEUAL dong with methodalogy adepted lar study and datuls e poe

study annuiaily
oyuhoutd bie done by a reputed Central or State Govt. mstiteie and shoule

uploadc on the websites of district, Geology and Mining Department and sebmittos

to STIAZ o ats weebsite Quantity ined and suctoned shadl be sttty haseid

of

replenshreent study District admmistration as weil as hMung Department will {oihos

e

cend procedare (o ensure noallegal miniog takes place.

tAwing Liepartment shall be respansible (or demarcating the leases where-ovin

neEeced alter the monsoon,

Details of social and eavironmental preservation work done like name of the villaiges

health care facility, School ete. under DMF should be uploadied on aistrict wehsite ar:d

cobmited 1o SEIAA,

Paga3 ol ?
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Fistrict Sl voy Report of Lakhimpur Kheri.
- :}Tg agreed with the recommendation of SCAC to approve the District Survey Report
setnet Lakrimpur Kheri along with following canditions:-

HEREY ot i . _ . . .
< oherashment study on the basis of which the mneral avallability is assassed should

iy unloadea an websites of District and piining Department Uttar Pradesh and
aabmited 1o SUIAS wlong with methodology adupted [or stady amd detals ke 2eue

soorsdhinates ote of stutly points.
y he Disten L shall prepare a schedule for conducting (eplenishment study antully
This stuty should be done by areputed Central or State Govt. institute and should !'"'f
4 oo the websites of distnet, Gealogy and Mining Departrment and subrmtted

uploads

o SEIAA an its wobsite. Quantity mined and suctioned shall be strictly based on
Cetopahrent study Ihstnet administration 4y vl v tAinang Tepartinent wilk fotlew
Sehan s, e LS AN CRaIre 1 gl e g s e e,
vttt bl L responsbale for deerciting Liie fipnes wrbvere oae!

)
ACCRCE 21O e MONSVOR.

1 betads of secial and environmental preservation work done like name of the viliages,
heatth care faality, School etc. under DIMF should be uploaded on district website and
subeuttod to SEIAA.

shvangent Kheri has large forest cover and abundénce: of impartant ar
wd Bt bl rules and regulations as per applicable Forest and wildlife

v endanpred
acty shal) tee

abere 1o and strictly complied with,

a. District Survey Report of Kaushambi.
Se1AA aproed with the recommendation of SEAC ta approve the District Survey Repert
TR District- Kaushambi along with following conclitions -
-plemmmert staciy on the basis of wingh the i sl swatlabuhiny iz 2ozossasl «'.z'-m'.l::

woupboaden wr awebates of Distnet and Mine Depattooaend ity #radesh aa”

srptisd 1 SZIAA alony with methodatogy adonted 1o Sludy ana artaits e goo

CLarzhirates ote, of study pomnts

3 The Distnct shall prepare 3 schedule for conducting replemshment study annaaliy,
This stusy should be done by a reputed Cantral or State Govt. institute and shouig oo
cpleaden on the websites of district, Geology and idinmg Department and submitted

SOLELAS s weabsd e, Quantity mined and aactioned snali be stocily Desed

tegienaaeient study. Dstnct admimistration as well a5 Maning Departinent will follan
shonores and procedure Lo ensure niillegal mining takes place.

vy Depattment shall be responsible for demarcating the (eases where-over
tecded ziter the monsoon,

letais of social and environmental preservation work done like name of the villyge:.
faalth care Lacibiy, School ete. under DMF shauld be uploaded on districs wobsite ...n.."
cobrettee ] 1o SEMA

is

5 District Survey Report of Firgeabid,
SR nted the comrments af S0AC,

*

o

District Survey Report of Hamirpur,
‘ f,’a’/a apteed zath U secommendation ol SEAC 1 approve the Bistict Survey Regnoe

L8 Of Distict Hannrpur along with following condi:uns,- '
Fepiernlirnent study on the basis of which the muneral avaltability 1s assessed shauly

300 e Wi iotri i
weuplosded on websites of District and Mining Department Ultar Pradesh apg

B

) v © Pagedciy
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sabenitted to SEIAA along with methodology adopiei for stutly and detals ke peo-
courdinatos ete of study points

The Omtrct shall prepare a schedule for conductie replenishment study annually
T stues should be done by a reputed Central o State Gov! nstitute and shoula b2

b Fen the webates ol distinct, Geolopy and BYnng Depurtinest s sabimitte:!

SLEAS ot wehiate Quantity oned ang et Uened e Bl sty Dass

replemissment stuty. Dtnct admmstiation as acl o Sheang Lepariementeall ioho v
Al norms ard pracedure to ensute no illegal mimng takes ploce

50 Ay Department shall be respansible for dermarcating the leases where-vver
accde after the monsoon.,

L Ovtaie ol ook and eovironmental preservation work done like name of the villages,
Bealih coee faciity, School etc. under DMF should be uploaded on district website ancl
Satmirtee o SETAA

v Geococcdmates af each tease should be mentioned in the D3R and sulymattead
st annne, ,

o Chesters <leuld be clearly marked on district map and submitted to SEIAA withe 2
manths ’

istnct survey Repert of Siddharthnagar.

S cdawth ree recommergdaton of SEAC - -mr.-r!) s ther Onetiie U Suryey e

FRERE I
Yas o D eoyr

s ‘u:lciharrhnngar aleng with mxlw.-u:.; Lendition: -
L Repdenictanent stucy an e Basis of which the nuneral avallatnbity s assessed shaodlld
o upioaded en websites of District and Mining Department Uttar Pradesh and

subimntted 1o SEIAA along with methodology adopted for study and detalls like ges-

sonctinatos 010 of study points

P st shall prepare aoschedule for conductr g replenishmert study asnaan

Thue steey should be done by 3 reputed Cantral or State Govt. institute znd shewaid o
plond=e cn the websites of districs, Geology and Mining Department snd submsites

to SEIAA on its website, Quantity mined and avcliongd shall be stricily based on

~eplerbment study, District administration as well as tining Department vall icliow 2

Al nnrms znd procedure to ensure no Hlegal mining takes place

strene Separtment shall be sesponuble for demarcating the leases where.our

Dbt MR R 28 S AT CRA RINT R Y Sl W 1 31

1 et ~1 et and envronmensal |)xe>rwau'\'- W@k done ke name 21 e vitigl .
! ---.-l'.!’ Date facility xrlu-ul 21C. under DMF \h(mm fria unloadml S St sweehsite
SIGMILIEn 10 JEMA - = E

'si,'.. apt et .s.nh the recommendation of SEAC o approve the istnct Survey Repas
Mgt bastacs Ghanpdr alang wath lollowml, conditiuny,-

S beplentrment stady on the basls of whach the cinceal avattabality s assessed skoas?
Lo wplnades onowebates of Disteict apd Mining Department Uttar Pradesh ond
capinittad 1o SEIAA along with methodology adoptod for study and details flke geo
coordinates etc. of study points.

7 The Gistict shall prepare a schedule for condurunr replenishment study annruaily
Prae sty shonhl Be done by o teputed Central o Srate Gl astilots aad shockd
updeaned on the wetates of distoern, Gealogy and St DEparimant ang suboutto:

o AL e ity wrehuile (’]“,,nm." mined and aucuaned snali b s Y Basend

e

"38\‘ auoly
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roplenishrnent stugy. Distnict adminmistration as well »: Miring Department will foltew
Sl notee, ane procedure to ensure no dlegal mining tekes place

whining Cepartment <hall be responsible for demarcating the leases where-gwer
meeaes tter the monsoon

Cotatls of sotial and environmental preservation worh gene bke name af the wiliaye:
ealth e facibty, Sohool ete und=r DMF should te uploaded andistict website el
wbmitten 1o SEIN

9. DBistrict Survey Report of Prayagraj,

SEAA apreed wath the cocammendation of SEAC L0 apirove the Distact Survey Repoernt

SN St Prayertas dong arh fallowing cordio e,

mento st sty on the Basis b which the e avaiadnhily ownesse s ad
G i b on websttes of District end Wivary: Dupartimen e Frade s
centted 10 SEIAA alang wath methodology adopted for study and details fibes g
coardmaetes vte, of study points,
“ihe Distiict shall prepare a schedule for conducung replenishment study annually
s stuy should be done by a reputed Gentral or State Govt. instituteand should b
cletes on the webisens of distnict, Geology ana Ldining Department and cabrtted

e~
.
g

c_STIAA vn ite website. Quantity mined and avciioned shall be stncly based
eplensiment study. District adrinistration as welt as Miming Department will folizw
Al nntins and procedure 1o ensure no illegal minmg, Lakes place.

Ruining Lepartmens shall be responsible tor demarcating the lenics where cver
neeced aiter the mensoon. B S

S Detais of woial and eaviconmantal preservation wark done lik> name of the village:

i racs —eefaoiiny Sthinal ot unaer DR shoult s oloatied v thanwt veebwtec o,
“

cobmtted to Seing
e ot i Sanad stouid be encouragid.

f(f‘f‘nda'c'

-t

“UPSRTC Bus Port cum Commaercial complex” project at Vibhuti Khand, Gomti Naga,
Lucknow, Shii Ashish Kumar Upadhyay, M/s Omaxe Be Together Lucknow Busport
prvate Limited., 9189/SIA/UP/INFRA2/491452/2024.

S04 vt that that the sbove project was Laken in s 8457 meeting in which SCiss
spes thet the project proponent chall submit MoU/Permission of vendors/icey
Lodies/STP uperators foc using water during consliuction phase, MetC from Airport
rithoney of Indiz and details of reuse of waste water generated. The project proponsai
b submaties s eply vide leter dated 23.10.2024 #ence SEIAA noted that as per par

i ot Lis vouhcationtOus -The regulatory  authadty shall pormialiy aceeed o

cinte e byt gt e frpirt Appaisal Comanntlee Gl Qalat Dzwes Pupeit Appaes

4
o0l

Corettee sccerned o light of discussion held e SEIAA ety pa L8717 date
5 0% 2022 SLIAA spneerd to accep! the recommendation of SEAC and grant £C W the Sl
progect dlong wth all the general and specilic conditions as suggested by SLAC. In adlaitcrn
16 the condiions impasid by SEAC, SEIAA added lollowing addinianal specitic conditions:
1 Ploptatior of saplings shall be carriot oul in earmatked greenbeil gred ds a part of bree

plantetinn campaign "Bk pad Ma Ko Naam™ and the details of the same shall Fo

uptvaded m the teo LIFE Portal (htwps://medlile.nicin) as per OM no. F.NGIAS
127312024 1A (E-201594) dated 24.07.2024.

2. The project proponent shall submit within the next 3 months the detgils oo

Page Gui?
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quantilication of year wise CER aclvitics alang with cast and other detaily. The CCL
wonties Should be related to mitiganen of tnveonmenial Palivticn and (realmb
dectrene o the need for same Tor example Sre st el aates Tuaestieg pnde e

carbion sequestration parks ot AU least ane selowl e the acimity ot project g
chould b growded with rooftop solar plant, toilets should be construtted e pabi:
place ar in schoal ol nearby villages and if there is a girl’s school then girls toilet
propuetly equipped with overhead water tank shoutd be constructed, Mame of te
school sdupted for istallation of roof tap solar plant should be displayed on the
wobsite ef progect proponent and should also be subitled with peaodic compliance:
report

Ao The project praponent shall ensure that wasle water 1§ propetly treatad n ST and

teated water should be reused far gardenimg flushing system, washing cte For reuae

oF water iengation sprnklec and drip arngation aystem shall be nstalled  and
matanned for proper functioming. Part of the treated sewage, if discharged 1o sewer
fine, skall meet the proscribed standards for the discharge andd shall ne done sath
focessan pormeesions from concerned authoritics

T ey s iarees undreated sewage chali not o heRarged o muesep
sgwet by 2t any nearby water baody.

the project preponent shall install argame bio converter,

o The etlivent from STP after tertiary treatment shall be subjected Lo ozonastion to avoid

teul smell

Prowisian tar charging of electric vehicles as per Lhe guldelines of Gol/GoUP shoulJ s

sadmaitiee wathin the next 3 manths.

The wopect proponent shall expiore the possibshity of solaic electrification l)eyond lOl

and 7 15 possible, shall submit the details of solar power plans within the neal 3

meonthie

PP showiz deplay EC granted to them on their website.

10- L0 s grantec vath the condition that £C is valid anly for the bulding plan which haa
bzer supmitted by PP for seeking EC. In case approved building plan s different from
AN T rited (o secking EC then this EC will and null aae vard

-1 Project i’:opcnent shall submit the Six-monthly Comgliance an the Environment
Clearsnce condition prescribed in the Prior Environment Clearance le erter as

Do
MoEFE&CC OM F.no IAS-22/01/2022-1A-11I (E-172624) Dated 14-06-2022,

todal Officer
SElAA, UP
P Dt g e et o S M alie vl

G NS e e Lo O Gextinan
CelEL Gan g N A e

(5mi1. Mamita Sanjeev Dubey) { Ajay Kumar Sharma )

: . (Paras Nath)
C ’mlrman Member-Secretary Member
SEIAA SEIAA SEIAA
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